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OFFICE OF THE PRINCIPAL
COMMISSIONER OF INCOME TAX (JUDICIAL)
ROOM NO. 162-A, C.R. BUILDING, NEW DELHI
Phone & Fax: 23379308,

Email: delhi.cit.judicial@incometax.gov.in
F.No. PCIT (Judl.)/NCLT Matters/2025-26/1229 Date 24.11.2025

FORM NO. NCLT 3A
ADVERTISEMENT DETAILING PETITION
[See Rule 35 of the National Company Law Tribunal Rules, 2016]
Company Appeal No: 65 of 2025
(Under Section 252 of the Companies Act, 2013)
IN THE MATTER OF:
Income Tax Officer, Ward 11(3), Delhi

i

...Appellant
Versus
Registrar of Companies, Delhi &Ors.
(M/s Himgiri Infrabuild Pvt. Ltd.) ...Respondents

NOTICE OF PETITION

This notice is being published to serve the Respondents No. 2(M/s Himgiri
Infrabuild Pvt. Ltd), 3 (Mr. Manoj Gupta, Director having DIN: 07629200)
and 4 (Mr. Harsh Kumar, Director having DIN: 07114528) in the captioned
appeal which is pending before Hon'ble NCLT, Delhi under Section 252 of]
the Companies Act, 2013 seeking restoration of the name of M/s Himgiri
Infrabuild Pvt. Ltd. in the register maintained by ROC. The said appeal is
next listed for hearing before the National Company Law Tribunal, Delhi
Bench-VI on 27.11.2025. In this connection, M/s Himgiri Infrabuild Pvt.
Ltd and their Directors are hereby informed and requested to attend the
captioned case before Hon'ble NCLT, CGO Complex, Lodhi Road, New
Delhi on the date fixed i.e 27.11.2025. It is to be noted that in case they fail
to appear on the aforementioned date, the case will be heard and decided in
your absence.

Income Tax Officer, Ward 11(3), Delhi

C. R. Building, I.P. Estate, New Delhi-110002
Date:

Place: New Delhi

Sd/-

Income Tax Officer
(Judicial)-3, New Delhi
CBC15403/11/0020/2526

U; JUNIPER

Juniper Hotels Limited

Registered Office: Off Western Express Highway, Santacruz (East),
Mumbai, Maharashtra 400055, India.
Tel.: 022-66761000/1012 Website: www.juniperhotels.com
CIN: L55101MH1985PLC 152863

NOTICE OF POSTAL BALLOT

Members are hereby informed that pursuant to the provisions of Section 108
and Section 110, and other applicable provisions of the Companies Act, 2013,
as amended (the “Act”), read together with the Companies (Management and
Administration) Rules, 2014, as amended (the “Management Rules”), General
Circular Nos. 14/2020 dated April 8, 2020 and 17/2020 dated April 13, 2020
read with other relevant circulars, including General Circular No. 09/2024 dated
September 19, 2024, issued by the Ministry of Corporate Affairs, Government
of India (the “MCA Circulars”), Secretarial Standard on General Meetings
issued by the Institute of Company Secretaries of India (“SS-2”) and any other
applicable law, rules and regulations (including any statutory modification(s) or
re-enactment(s) thereof, for the time being in force), the approval of members
of Juniper Hotels Limited (the “Company”) is sought for the following Special
Resolution by way of remote e-voting (“e-voting”) process:

Sr. No.

1. To approve payment of remuneration / commission to Mr. Rajiv
Kaul (DIN: 06651255), Non-Executive Independent Director of the
company |

Particulars !

Pursuant to the MCA circulars, the Company has completed the dispatch
of electronic copies of the Postal Ballot Notice along with the explanatory
statement on Monday, November 24, 2025, through electronic mode to those
Members whose email addresses are registered with the Company/ Depository
Participant(s) as on November 21, 2025 (“Cut-off Date”).

The said notice is also available on the website of the Company: www.
juniperhotels.com, BSE Limited (“BSE”): www.bseindia.com and National Stock
Exchange of India Limited (“NSE”): www.nseindia.com and on the website of
National Securities Depository Limited (“NSDL”) www.evoting.nsdl.com.

In accordance with the provisions of the MCA Circulars, the communication of the
assent or dissent of the Members would take place through the e-voting system
only. The voting rights of the members shall be reckoned on the basis of the
equity shares of the Company held by them as on the Cut-off Date. Any person
who is not a shareholder of the Company as on the Cut-off Date shall treat the
Postal Ballot notice for information purposes only.

The Company has engaged the services of National Securities Depository
Limited (“NSDL”) for the purpose of providing e-voting facility to all its members.
The detailed procedure fore-voting is enumerated in the Notes to the Postal
Ballot Notice. The e-voting period is as follows:

Tuesday, November 25, 2025, |
at 9.00 A.M. (IST) |

Wednesday, December 24, 2025, |
at 05:00 p.m. (IST)

Commencement of e-voting

End of e-voting

Members are requested to note that voting beyond Wednesday, December 24,
2025, at 05:00 p.m. (IST) will not be allowed and the e-voting module shall be
disabled thereafter.

In case of any queries, you may refer the Frequently Asked Questions (FAQs)
for Shareholders and e-voting user manual for Shareholders available at the
download section of www.evoting.nsdl.com or call on: 022 - 4886 7000 or send a
request to evoting@nsdl.com

For Juniper Hotels Limited

Sd/-

Sandeep L. Joshi

Company Secretary and Compliance Officer

November 24, 2025
Mumbai, India

FORM A

PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITOR’S OF
J S DESIGNER LIMITED (CIN NO. U51311DL1997PLC087099)
CP(IB)No.510/ND/2024 (Admitted)

RELEVANT PARTICULARS

1. | Name of corporate debtor J S DESIGNER LIMITED

2. | Date of incorporation of corporate debtor | 7th May of 1997

3. | Authority under which corporate

debtor is incorporated / registered ROC- Delhi Under MCA

4. | Corporate Identity No. / Limited Liability

Identification No. of corporate debtor U51311DL1997PLC087099

5_' Address of the registered office and Registered Office as per MCA
principal office (if any) of corporate debtor | 178, F.I.E, Industrial Area Patpargani,
East Delhi, Delhi, Delhi, India, 110092

6. | Insolvency commencement date in
respect of corporate debtor

20.11.2025 (Hon’ble NCLT Order uploaded on
www.nclt.gov.in on 24.11.2025)

18.11.2026

(180th day from the date admission of
application under Section 7 IBC i.e
Corporate Insolvency Commencement Date)

7. | Estimated date of closure of insolvency
" | resolution process

8. | Name and registration number of the
insolvency professional acting as interim |Regn. No.

resolution professional IBBI/IPA-002/IP-N00126/2017-18/10295

Name: Sanjay Kumar Aggarwal

9. |Address and e-mail of the interim resolution | # C-20, Block-C, Wave Estate, Sector 85
professional, as registered with the Board | SAS Nagar, Mohali- 160055 (Punjab)
Email: sanjayaggarwal.fcs@gmail.com

10.] Address and e-mail to be used for
correspondence with the interim
resolution professional

# C-20, Block-C, Wave Estate, Sector 85
SAS Nagar, Mohali- 160055 (Punjab)
Email: cirp.jsdesigner@yahoo.com

11.] Last date for submission of claims 07.12.2025

12 | Classes of creditors, if any, under clause (b)
of sub-section (6A) of section 21, ascertained
by the interim resolution professional

Not applicable

13.|Names of Insolvency Professionals identified to| 1. NA

act as Authorised Representative of creditors | 2. NA
in a class (Three names for each class) 3.NA
14 | (a) Relevant Forms and (a) Web link:

(b) Details of authorized representatives

http://ibbi.gov.in/downloadform.html
are available at:

(b) Not Applicable

Notice is hereby given that the Hon’ble National Company Law Tribunal, Court -Vl New Delhi
Bench, (Adjudicating Authority under IBC) has ordered the commencement of a corporate
insolvency resolution process of the J S DESIGNER LIMITED (Corporate Debtor) on 20th day
of November, 2025.

The creditors of the J S DESIGNER LIMITED (Corporate Debtor) are hereby called upon to
submit their claims with proof on or before 07.12.2025 (14 days from the date of appointment of
IRP comes to 3rd day of December, 2025, as the Copy of Hon’ble NCLT order is uploaded on
www.nclt.gov.in on 24.11.2025, claim(s) can be submitted upto 07.12.2025) to the interim
resolution professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proofin person, by post or by electronic means.

Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice
of authorised representative from among the three insolvency professionals listed against entry
No.13 to actas authorised representative of the classin Form CA(Not applicable).

The submission of claim with Complete address, E-mail ID and Contact details etc. alongwith
documentary evidence of proof of claims with proper authority should be made to the IRP in
accordance with Chapter IV of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016 in specified form only.

Submission of false or misleading proofs of claim shall attract penalties. Sdl

Sanjay Kumar Aggarwal

Interim Resolution Professional

J.S.Designer Limited - Under CIRP

IBBI Regn. No. IBBI/IPA-002/IP-N00126/2017-18/10295

Date: 24.11.2025
Place: SAS Nagar, Mohali

e, He e gEeTe
!ﬂ'ﬂﬁ:ﬂ Bank of Maharashtra

b R LU LI R

TENDER NOTICE

Sealed tenders are invited in two bid formats (Technical & Financial) for ELECTRICAL
AUDIT OF BRANCHES AND PREMISES OF BANK OF MAHARASHTRA under Delhi
Zone from Certified Electrical Energy Auditors registered with the Bureau of Energy
Efficiency. The detailed tender notice, prescribed formats of application, eligibility criteria,
scope of work, payment terms, and other Terms and Conditions are stipulated in the RFP,
which can be downloaded from the Bank's website: www.bankofmaharashtra.bank.in
under “Tender” section along with this tender advertisement.

Date of Issue of Tender 25.11.2025
Last Date of Bid Submission 15.12.2025 up to 05.00 PM
Tender opening date (Technical Bid) | 16.12.2025

The Interested parties/persons must submit their offers in the Bank's prescribed formats of
“Technical Bid” and “Commercial Bid” respectively in two separate sealed envelope
super-scribing “Technical Bid” “Commercial Bid” respectively up to 05.00 PM on
15.12.2025 in the office of the Zonal Manager, Bank of Maharashtra, 3rd floor, 15 NBCC
tower, Bhikaji Cama Place, New Delhi-110066. The Bank reserves the right to
cancellreject any offer without assigning any reason thereof. For further details contact us
atpremises_del@mahabank.co.in & gad_del@mahabank.co.in Contact No.9355260404.

Date: 25.11.2025
Place: Delhi

Deputy Zonal Head

Delhi Zone

CIN: LT2200TG109EPLCD23623
Ragd, Offics : Plot Mo, 111, Road No.10, Jubiles Hills, Hyderabed 500 903,
Phaome: 040 67191000 Fax: 040 23114607,
Wehile: wugaqfazf_mn.ln email: mlndeaganzollin

=3 ——

4, SAGARSOFT (INDIA) LIMITED

{Far the attention of Equity Shareholders of the Compan
SUB: Transfer of Unclaimed Dividend and Equity Shares of the Company to the
Investor Education and Protection Fund {IEPF) Suspense account

Thiz nofice |s published pusugnt to the provsions of Section 124 regarding wnpald dridend and
Section 123 regarding Investor Ecucation And Prodection Fund [IEPF) of the Compandas Act 20113
Clhe At} re.an:ls!mr. inwestor Education And Protecton Fund Autheeily dAccounting, Auct, Transier
& Rafund) Rules, 2016 {"the Rules®) notified by the Ministry of Corporate Afiairs inclading
amendments thereuntdar and ether applicable provisions, i any, unpakliunclaimesd dividencs ane
requined fo be fransfernad by the Company to the IEPF established by the Central Govemment afier
compéation of seven years,

Further, pursisant to 124 (8] of the Comganies Act 2013 (*the Act) read with the Investor Educalion
Ard Protaction Fund Aushonty (Acoounting, Audit, Transfer & Refund) Rules, 2046 a5 nofified and
amenced fram Sme bo ime (oollectively referred as the [EFF Rules’) by Ministey of Comporabe Affairs
with effect from T Septermber, 2ME, the Company is mandaled o fransfer @il such shares in fhe
name of [EPF Suspense Account of the IEPF Autharity in respect of which dividend has nat been
paid o claimed for seven conseculive years or more. Such shanes shall be transfarned within a
perod of thiry days of becoming due to be transferred Lo the [EPF

In adhenence b the vaous requinements set oul in the sad Rides, the E-L‘-ﬂ'pﬂ"l'f has mionmed b
sharaholders' concerned indiwidually at har East known address avalable with ha
Company'RKTA/ Deposilory Parlicipants, whose shares are liable 1o be fransferred o IEPF
Susperss Aocountunder the said Rules, for Laking appeopriabe ackion(z)

The Camparry has uploadad the ful detalls of shares due for ransfer 1o IEPF suspensa Account on
15 wabsite 2 hito s i sagarsofl invinvestors for verilication of the details of undaimad dividends
and the shanas kable 1o ba ransferred io [EPF Suspense Accourd

Sharehoiders may nole kat bolh b unciaimed dividend and the shares fo be ransfarmad 1o [EPF
aulbarily'Suspanss docount including all benefils accring on such shares If any, can be claimed
back fram IEPF autharily afier Iu‘!l:lwlr!E the procadure prascribad urder the Rules a3 par dedails
avaiiabia al hilpsiwssaiopd gavindIEF Firefund. mi

Thie sharebolders concemisd, halding shares in physical lanm and whiosa shatas are liabks 1o ba
franslemad fo [EFF Suspanse Account, may nobe thal the Company would be =saing duphbcaba
sharg caiicals{s} in leu of crigmal share coartificatals) hald by Bam {or tha purpasa of lranster ol
sharas 10 IEPF Stespensa Accounl as par Hules and upon such =sue, e onpgna Shara
Carlilicale|s} which ramains registared in thes nameas wil stand aulomabically cancalled and shall
be deemead nen-nagatiabla. Tha sharehaldars may (urkar noba that the delads uploaded by 1ha
campany on ils website shoulkd be regardad and shall b deamed as adequate rabics in respact al
i=sua of the duplicate share carlificabais) by the Company for the purposa of franshar of shares ta
IEPF Suzpenza Accoud pursuant fothe Rules,

In cage tha company does nol recaive any communication froem e shareholders concarnad by
207 February, 2026 or such other date &5 may be extended, the Company shall with a view to
compdy with the reguirements sal cut in the Rules, Irensfar the shares 1o IEPF Suspense Accoun by
tha dusa dale se perfhe procadure stipulated in the rideg

Pleage note that, no claim shall ba eqamst tha Companyin respact of undaimed dividend amourds
arvd sharestransfarrad o \EPF pursuantic the |IEPF Rules;

In casa tha sharshclders have any quenes an the subjact matter and the Rides, they may contact tha
Company's Registrar and TransferAgents at Mis. KFmn Tachnaolegies Limitad, Unit: Sagarsoft {India)
Limited, Sefenium Building, Tower B, Plab Moz). 31-32, Gachibawfi, Finencial District,
Manakramguda, Seriingampally Mardal, Byiferabad - 500032, Toll free Na: 1800 3084 001, email;

imvward.ri tech,com.
einward.ris@kfintech.com For Sagarsoft (India) Limited

E':.I'
T. 5ri Sai Manasa
Company Secrelary & Compliance Officer

Flace: Hyderabad
Date: 24-11-2025

CIN: LT 2200MH2005PLC153539

OCTAWARE TECHNOLOGIES LIMITED

'Import policy should balance
interest of farmers, consumers'

SANDIP DAS

' New Delhi, November 24

THE GOVERNMENT'S
IMPORT policyforagricultural
products should balance the
interest of farmers and con-
sumers so that the situation
like the present onewhen farm
income is hit by depressed
prices of commodities doesn't
arise often, Agriculture Minis-
ter Shivraj Singh Chouhan said
on Monday.

“We follow a policy where
we try to (ensure) that prices of
items such as pulses and
oilseeds don't rise to such an
extent that the common per-
son can't buy them. When
(domestic) productivity is hit
and we go for cheaper
imports,” Chouhan said at the
Indian Express Idea Exchange.

The minister said as
imports surge,domestic prices
fall significantly, hitting farm
income and there is an urgent
need to provide remunerative
prices to the farmers.

To curb the decrease in
price of pulses, the govern-
ment has recently imposed

J&K’s maiden
limestone
auction held

THE GOVERNMENT ON Mon-
day launched the first-ever auc-
tion process for limestone min-
eralblocksinthe Union Territory
of Jammu & Kashmir. Seven
limestone blocks, spread across
thedistricts of Anantnag,Rajouri,
and Poonch,were put up forauc-
tion. These blocks, classified
under G3 and G4 stages of the
United Nations Framework Clas-
sification, cover approximately
314 hectares.

Registered office; 204, Timmy Arcade, Makwana Rd, Marol Off Kurla, Andheri Boad, Mumbai, Maharashtra-400059

Phone: 022-28293949; Website: www.octaware.com; Email |d: compliance@octaware.com

Shares and Takeovers) Regulations, 2011 (“Takeover Regulations™)

Recommendations of the Committee of Independent Directors (“IDC") in relation to the Open Offer by Walking Tree
Technologles Private Limited (hereinafter referred to as “Acquirer”) to the Equity Shareholders of Octaware Technologies
Lirnited, (hereinafter referred to as "Target Company ™™ Octaware" 7 TC") for the acquisition of 9.34 400 [Nine Lakh Thirty Four
Thousand Four Hundred) Equity Shares of the Target Company, under Regulation 26(7) of SEBI (Substantial Acquisition of

1 Date

MNevember 24 2025

2. | Mame of the Target Company (TC)

Qclaware Technologes Limded

3. | Details of the Offer pertaining to the TG

The Offer s being made by the Acguirer in terms of
Regulabions 31} and (4) of the Takeover Regulations
for the acquisition of 9,34 400 (Nine Lakh Thirly Four
Thousand Four Hundred) Equity Shares of the face
value of T100- each {"Offer Shares™), reprasenting
26.02% of the voling share capilsl of the Targel
Company at an Offer Price of $30/- (Rupees Thirly
Cinly) per fully paid-up Equity Share {“Offer price™)
payable im cash,

4 | Name of the Acguirer(s) and the Person Acting in Concert (PAG)
with the Acquirer;
Aoquirer,

Aogquirer: Walking Tree Technologies Private Limited
There & no PersonActing m Concert [FAG) with the

5, | Mame ofthe Manager tothe Offer

ST

Fintellectual Corporate Advisors Private Limited

f. | Members ofthe Committee of Independent Diractors (IDC)

Mtz Rabia Khan

Chairperzon of the Commities i
and Independent
Mon- Executive Director

Mz Vidya Hemakar

Independant Non- Executive

Sheity Director
Mr. Marayanan Indepandent Mon- Executive
krishnan Director

7. | IDC Member's relationship with the TC [Director,
Equity Shares ownad, any other contactiralationship), if any

All the members of the 100 are independent and non-
execidive directors on the board of direciors of the
Target Company. Mone of the Members of the [DC hold
any equity shares or other securites in the Targel
Company and have any relationship with the Targel
Company. Furher, none of the members of the IDC
have entered into any contract or hawve any relationship
with Ihe Target Company other than ther appoaiment
as indepandent direciors on the board of direciors of
the Targat Company.

B. | Tradinginthe Equity Shares/ other Securities of tha
TC by 10C Members

Mane of the members of the [DC have traded in any of
the equity shares! other securities of the Target
Gompany during; (a) the 12 months period precading
the date of the Public Announcement dated Tuesday,
August 12, 2025 and (b) the periad from the date of PA
[# the date of this recommendation

8 | IDC Member's relationship with the Acquirer (Director,
Equity Shares owned, any other contactiralationship), if any

Mone of the IDC members are directors or
shareholders in the Acquirer nar do any of tham have
any other confracts! relationehép with the Acquirer

10.| Tradinginthe Equity Shares of Acquirer by IDC Members

Sinca |he Acquirer is & private imiled company, the
said disclosure s not applicable.

11.| Recommendation onthe Open Offer, as to whether the offer is fair
and reasonable

Based on the review of the Public Announcemant and
the Detailed Public Stalament isswed by the Manages
to the Offer on behalf of the Acquirer, DG Mambers
believe that the Offer is fair and reasonable and in ine
with the SEBI{SAST) Requlations, 2011

Further IDC Mambers confirm that the Target Company
has not recaived any complaint from the shareholdars
regarding the open offer process, valuation price of
method of valuation

12| Summary of reasons for recommendation

IDC has evafuated the PA, DPS, LOF issued J
submitted by Fintellectual Corporate Advisors Private
Lirmited (Manager 1o the Offer) for and on behalf of the
Acquirer and beleves that the Offer Price of &30/
(Rupees Thirty Only) per fully paid up Equity Share of
% 10 each, offered by the Acguirer being the highest
price amongst the salective criteria is in ling with the
Takeover Reguialions and prima face appears in be
fair and reasonable. The shareholders of the Target
Company are advisad to independently evaiuata the
Dffer and take informed decision whether or not o offer
their shares in the Open Offer

13 | Disclosure of the voting pattern

The recommendations were unanimously approved by

the members of the IDC present at the Meeting held on
Movember 24, 2025,

14.| Details of Independent Advisors, if any MNone

E. Any other matter to be highlighted Mone

infarmation requirad lobe disclosed by the TC under Takeower Ragulations,

Place; Mumbai
Date: November 24, 2025

To the best of our knowledge and beflief. afier making proper enquiry, the information contained inor accompanying thés stalement is, in
all matena! respect, true and correct and not miskeading, whether by omission of any information or otherwise, and includes all the

For and on behalf of the Committee of the Independent Directors of Octaware Technologies Limited

Chairpergon = Commiites of Indapendant Directors

Sdl-
Rabia Khan

epaper.ﬁnant:taiexpress.mn'. .
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MP MODEL

m Agriculture
Minister Shivraj
Singh Chouhan said
there is an urgent
need to provide
remunerative
prices

to the farmers

m He said the states must take
initiative to introduce price deficit
payment schemes on the lines of
'Bhavantar' run by Madhya Pradesh

mThe Madhya
Pradesh
government

had rolled out
'‘Bhavantar’ on
October 24 for the
600,000 soybean
farmers in the state

M Retail food
inflation
remained in the
negative zone

for the fifth
consecutive
month in October

30% import duties on yellow
peas,acheapervariant of gram
used in the food processing
industry.

“We have also imposed
import duties on other pulses
varieties and lifted the export
ban on rice and removed
export duties on onion,’
Chouhan stated.

To encourage farmers to
grow more pulses and oilseeds
which would reduce import
dependence, Chouhan said
sincelastyearthe government

hasbeen committed to“100%
procurement of pulses vari-
eties tur, urad and masoor and
oilseeds such as soybean,
groundnutand mustard under
the price support scheme, if
needed”.

Retail food inflation also
remained in the negative zone
for the fifth consecutive
month in October when it
came in at (-) 5.02%, largely
driven by subdued prices of
vegetables, cereals, pulses,
meat, eggs and spices.

S&P pegs India
GDP growth at
5% InFY26

RISKS EVENLY BALANCED

M S&P listed supportive measures
that will aid GDP growth in FY26

M It noted that
real GDP grew at
its fastest pace
in five quarters

7.8%

—inthe
April-June
quarter

of FY26

M The Reserve
Bank of India (RBI)
has projected a
slightly higher

6.8%

growth for FY26

W Official Q2FY26
GDP data will

be released on
November 28

FE BUREAU
New Delhi, November 24

S&P GLOBAL RATINGS on
Monday said India’s economy
may expand by 6.5% in the
current fiscal and 6.7% in
FY27,citing taxrelief measures
and monetary policy easing as
keyboosters for consumption-
driven growth.

The agency noted that real
GDP grew at its fastest pace in
five quarters — 7.8% — in the
April-Junequarterof FY26.0ffi-
cial Q2FY26 GDP data will be
released on November 28.

“We anticipate India’s GDP
will grow by 6.5% in FY26 and
6.7% in FY27,with risks evenly
balanced. Domestic growth
remainsrobust,driven bystrong
consumption, despite the
impact of US tariffs,” S&P said in
its latest Asia-Pacific Economic
Outlook.

The Reserve Bank of India

(RBI) has projected a slightly
higher 6.8% growth for FY26,
an improvement from the
6.5%recordedin FY25.

S&P listed supportive mea-
sures that will aid GDP growth
in FY26. Income-tax rebate
raised to ¥12 lakh (from X7
lakh)in Budget 2025-26,deliv-
ering 1 lakh crore in relief to
the middle class.

The RBI has implemented
three consecutive policy rate
cutsin 2025, totalling 100 basis
points (bps).These reductionsin
thereporate—the RBI'skeypol-
icy rate—aim to support eco-
nomic growth amid low infla-
tion and global uncertainties
like US tariffs.

The repo rate now stands at
5.50%, down from 6.50% at
the start of the year. GST rates
slashed for around 380 items
effective September 22, making
mass-consumption  goods
cheaper.

Speaking of physical pro-
curement of commodities,
Chouhan said the states must
take initiative to introduce
price deficit payment schemes
on the lines of 'Bhavantar' run
by Madhya Pradesh,where the
government would compen-
sate the farmers by paying the
difference between the pre-
vailing (lower) market price
and the minimum support
price to farmers.

The Madhya Pradesh gov-
ernment last month had rolled
out‘Bhavantar’on October 24,
forthe 600,000 soybean farm-
ersin the state.

Experts say that prevail-
ing lower mandi prices and
also several commodities rul-
ing below MSP has also
helped in keeping inflation
low for cereals and pulses in
particular.

Chouhan stated that “from
time to time we initiate steps
such as imposition of import
duties and removal of export
duties on agricultural com-
modities so that interest of
consumers and farmers are
protected”.

Govtworking
toreduce
energy usage
In AC sector

PRESS TRUST OF INDIA
New Delhi, November 24

THE GOVERNMENT IS explor-
ing measures to curb energy
consumption in the air condi-
tioning sector, as demand in
this segment is expected to
spike in the coming years, a
senior official said on Monday.

Secretary in Department
for Promotion of Industry and
Internal Trade (DPIIT),
Amardeep Singh Bhatia said
that in this area, the govern-
ment is not only looking at
introducing new technologies,
butalso talking about transfer
of technologies to promote
domestic manufacturing.

“As far as the energy con-
sumption side is concerned,
there are various areas where
you can reduce energy con-
sumption. So there are a
number of steps we are look-
ing at...our energy consump-
tion demand is going to be
huge in the AC sector in the
coming times,” he said here
atanevent.

He said these measures are
aimed atreducing energy con-
sumption footprint in the
country.

“So, that is something we
are designing. We are working
with the World bank on it. We
are not only looking at intro-
ducing new technologies, but
also talking about transferring
the technologies,” he added.

The secretary also said that
the government is exploring
ways to use coal in better ways
such as coal gasification.

/
MIRAE ASSET

Mutual Fund

NOTICE NO. AD/77/2025

Declaration of Income Distribution eum Capital Withdrawal in Mirae Asset Aggressive Hybrid Fund

{Erstwhile known as Mirae Asset Hybrid Equity Fund)

Asset Aggressive Hybnd Fund:
Scheme [ Plan | Option

Capital Withdrawal option

Capital Withdrawal option

levy, if any.

Place @ Mumbai
Diate ; Movember 24, 2025

Quantum™*

Mirae Assel Aggressive Hybrid Fund -
Regular Plan - Income Distribution cum

0.10 17.673

Mirae Asset Aggressive Hybrid Fund -
Direct Plan - Income Distribution cum

0.10 21.657

NAV as on
(% per unit) (November21, 2025
(7 per unit)

NOTICE is hareby given that Mirae Asset Trustee Company Pvt. Ltd., Trustees to Miraa Asset Mutual
Fund ("MAMF") have approved declaration of Income Distibution cum Capital Withdrawal (IDCVW) in Mirae

Record [ Face Value
Date* (% per unit)
Thursday,
MNovembar 10
27, 2025

* or the immediately following Business Day, if that day is not a Business day.
** subject to availability of distributable surplus as on the record date and as reduced by applicable statutory

Pursuant to the payment of IDCW, the NAV of the IDCW option of the
above-mentioned Plans of the Schemes will fall to the extent of pay-
out and statutory levy (if applicable).

Income distribution will be paid to those unitholders / beneficial owners whose names appear in the
register of unit holders maintained by the Mutual Fund / statement of beneficial cownearship maintainad
by the depositories, as applicable, under the IDCW option of the aforesaid plans az on the record date.

Far and on bahall of the Board of Direclors of
MIRAE ASSET INVESTMENT MANAGERS (INDIA) PVT. LTD.
(Asset Management Company for Mirae Asset Mutual Fund)

Sd/-
AUTHORISED SIGNATORY

MIRAE ASSET MUTUAL FUND (Investment Manager: Mirae Aszset Investment Managers (India)
Private Limited) (CIN: UE5990MHZ019PTC324625). Statutory Details: Sponsor: Mirae Asset Global
Investmeants Company Limited. Trustea: Mirae Asset Trustes Company Private Limited

Registered & Corporate Office: 60€, 6ih Floor, Windsor Building, OfFf CST Eoad, Kalina, Santacruz (E),
Mumbai - 400098, & 18002090 777 (Tollfres), lcustomercaref@@mirasasset com (= www. mirasassetmf.co.in

Mutual Fund investments are subject to market risks,
read all scheme related documents carefully.
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OCTAWARE TECHNOLOGIES LIMITED

CIN: L72200MH2005PLC 153539 g‘_w ﬁaﬁ‘ W‘l‘

Registered office: 204, Timmy Arcade, Makwana Rd, Marol Off Kurfa, Andheri Road, Mumbai, Maharashtra-4000:59

Phone: 022-26293949; Website: www.octaware . com; Emall Id: compliance@octaware.com g‘_:ﬁ?."'l:ﬁ‘ ﬁ{fﬁ]‘ : 11-12-2025 / W STHT a,)—{ﬁ‘ zﬁ‘ 3:|'Fc|1:|‘ ﬁfa‘ ¢ 10-12-2025

St fop foritar uftwrafl 2 gfasfaerior wa gafmir qon gfayfdfed gada sifife, 2002 & i sHEH SRR wE fd, (SHMEHTauhua ) o Hiiehd SRR o €9 8 92 gfayfd f&a (ged=) femmeet, 2002 & fom

Recommendations of the Committee of Independent Directors (*IDC”) in relation o the Open Offer by Walking Tree 3 % 1Y UfSd "R 13 (12) F TG Yad Wb H TN HA gU AEEa & e R WIEASH 1 A GE S R I GEAeH § afttq aern ORT G s o FEw o | fh, FOEReE JEieR 5% T
Technologles Private Limited (hereinafter referred to as “Acquirer”) to the Equity Shareholders of Octaware Technologles B T e F e T, o T B 3 B S 3 A1 9 9 SR AR 13 (4) 79 4R 14 3 s ge afeet 1 g T 7T 31@%1%1&1% 3 e R TT S e W forn
Limited, (hereinafter referred to as "Target Company"!"Octaware™"TC") for the acquisition of 8 34, 400 (Nine Lakh Thirty Four P '
Thousand Four Hundred) Equity Shares of the Target Company, under Regulation 26(7) of SEBI [Substantial Acquisition of — g - . . TS 7 | 20.11.2025 W | amp
Shares and Takeovers) Regulations, 2011 (*Takeover Regulations") g ERAT AL imx /H;T B i S - . =t W ) ‘T:rﬂ !gﬁ? = Fafr A TRET (.6,?; g?
. /ot i) /AR me (TR ik , ST
1. | Date Neovember 24, 2025 @t fafar (Qaeﬂg JuHF
2 | Name of the Target Company (TC) Oclawara Tachnotogies Limded (‘Sﬁ%)
3. | Detaills of the Offer pertaining fo the TG The Df."-_er iz I:ucl_ng n‘_ﬁf::e by lhc_: ADTU ree in terms of UP0510610003318 / 050069320 e T 408, T TR, B T SHER F W, Aew T WE M, T Fov 50, W Faw | 12-07-2021 | 26.12.2024 2313508/~ 1087880/
Reguiations 301) and (4) of the Takeover Reguiations L N i | ’ T{IE?"’T - ué’m T:lﬁytlﬁ?: ’
fior the: acquisition of 9,34.400 {Nine Lakh Thirty Four 46, T FMEHT TR IS T, IW HC-201301 (650 )
k 1 Eryuit at-af |
4 .r.:.rrsan:i fn:ﬂ H”nd.r.?m Euly Sh:.'.i"t of 1he 1ace DL0510610007013 / 050113533 / Tl Gie (A IR WA &l &) (Bd & AIBR & ), Wie HaR 155 T 6@, @A | 15-06-2023 | 07.03.2025 2217074/ 1506297/
value of T 10- each ("Offer Shares™), representing 2 i . PN P  freme = i e
26.02% of the voting share capital of the Target il e 384 | 4, (Y, e WA, ) ST AW, ell-110059. (450 )
i i Ofer Prce of T30 [Rupeess The : ; :
EﬁI:F:? FHJLII'?ILaud-E:: Er;;l.:%;,; ffn'#:F:rM:.:'r 3 | DLO0510610007851 /050125617 / T PaAR g0 | T IS TR (WS P 7 AR 30IY), WEHIe Ffe X 104, HA Fa 227 3 228, WHT | 07-05-2024 | 22.02.2025 1692276/~ 1329010/~
seyeblein cash JuEed el R 15/12 § 9, scllep-T, el WA, THET TH Uleh, 390 T, foeeii-110059. (367 o1 F2)
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ﬁf:lﬂaz?jﬂf'engu'rjrtulﬂf :”;:ffi;j ﬁ'ﬁi‘ﬁ:q 2. 3Tgd SICHA @i a9 W www.auctionbazaar.com/ W UM AW USHHA HAAT BN qAT FTLIMGH IOR SEH A URSIS UIW HIAT BN | WA Sicfier Qar USEr Seht
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has not received any complaint from the sharahalders 9. IIH TRIE ART Y (TTHAST) o W I el YTl o I U9 I T 9d o THIOT Wied SUAEST a1 haTg ol ETsii ot The ol TS Ufd & AT 9iéd www.auctionbazaar.com/ % A=A |
regarding the open offer process, valuabien price or 1A AT A’ ST R ST A slielt Ju, STAS!, FHargdl Sres A Job Jevea s § S ot S st e o6t faf @ g fea gd 9% s aftfa Stenget sefin wgia fa. & ddfua
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_____ . o | Hesrsharesin ihe Cpan Offer 16. 8% o argig e qen witigha St o QRTen & AR Sulien wefat % frfteor s sl & S A B
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OCTAWARE TECHNOLOGIES LIMITED

CIN: L72200MH2005PLC153539
Registered office: 204, Timmy Arcade, Makwana Rd, Marol Off Kurla, Andheri Road, Mumbai, Maharashtra-400059
Phone: 022-28293949; Website: www.octaware.com; Email Id: compliance@octaware.com

Recommendations of the Committee of Independent Directors (“IDC”) in relation to the Open Offer by Walking Tree
Technologies Private Limited (hereinafter referred to as “Acquirer”) to the Equity Shareholders of Octaware Technologies
Limited, (hereinafter referred to as "Target Company”/”Octaware”/"TC") for the acquisition of 9,34,400 (Nine Lakh Thirty Four
Thousand Four Hundred) Equity Shares of the Target Company, under Regulation 26(7) of SEBI (Substantial Acquisition of
Shares and Takeovers) Regulations, 2011 (“Takeover Regulations”)

1.

Date

November 24,2025

2.

Name of the Target Company (TC)

Octaware Technologies Limited

3.

Details of the Offer pertaining to the TC

The Offer is being made by the Acquirer in terms of
Regulations 3(1) and (4) of the Takeover Regulations
for the acquisition of 9,34,400 (Nine Lakh Thirty Four
Thousand Four Hundred) Equity Shares of the face
value of ¥10/- each ("Offer Shares"), representing
26.02% of the voting share capital of the Target
Company at an Offer Price of T30/~ (Rupees Thirty
Only) per fully paid-up Equity Share (“Offer price”),
payable in cash.

PUBLIC NOTICE

| Advocate S.M Asif for and on behalf of my client
MR. RIZWAN MALIK REHAN AHMED MALIK
intimate that Late REHAN AHMED MALIK was the
Co-owner of Flat No. 608, 6th Floor 'C' Wing
"PREMIER RESIDENCES 'C' Co-op Hsg Soc Ltd"
Opp. Kohinoor City Phase - 1, Kirol Road, Off L.B.S
Marg, Kurla (W) Mumbai-400070 died on
01/03/2016 leaving behind 1] Mrs. Samsunnisa
Rehan Ahmed Malik (Releaser/Wife) 2] Mrs. Talat
Shahzad Khan (Releaser/Daughter) 3]Mrs. Saba
Mohammed Hussain Malik (Releaser/Daughter)
4] Mrs. Munazzah Mohammed Arif Khan

/D ) the said Rel have
released their 40% undivided share of inheritance
received from deceased Late Rehan Malik in the
said flat in favor of his one of the son ie.
MR.RIZWAN MALIK (Releasee) as per
Relinquishment Deed (Release Deed) dated
30/03/2022 registered under Sr. No.-KRL-1-5695-
2022 dated 30/03/2022. And MR. RIZWAN MALIK is
intending to sell and transfer the said flat to
1]JMR. ATIKURRAHMAN MALIK 2]MR.
AZIZURRAHMAN MALIK. If any Person/party or
any other legal heirs having any nature of claim or
interest or objection for said Relinquishment Deed
(Release Deed) dated 30/03/2022 or sell and
transfer of the said property in the name of Releasee
orintending purchaser or any other person or party
having any kind of charge, lien or mortgage shall
contact in writing with authentic and supporting
evidence and documentary proof of their claim to
Adv. S.M Asif at B-102, Baitunnoor Building, C.S.T
Road, Kurla (W), Mumbai-400070 or to the
managing committee of "PREMIER RESIDENCES
'C' Co-op Hsg Soc Ltd, within 15 Days from the date
of Publishing of this notice. After the completion of
15 days notice period if any objections or claims are
not received from any third person or party or any
other legal heirs it will be deemed to understood that
there are no adverse claims or objections for said
release or sell in respect of said Flat No. 608, 6"
Floor 'C' Wing to the name of Releasee and
intending purchaser.

Name of the Acquirer(s) and the Person Acting in Concert (PAC)
with the Acquirer:

Acquirer: Walking Tree Technologies Private Limited
Thereis no PersonActing in Concert (PAC) with the
Acquirer.
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Name of the Manager to the Offer

Fintellectual Corporate Advisors Private Limited

Members of the Committee of Independent Directors (IDC)

Ms. Rabia Khan Chairperson of the Committee
and Independent

Non - Executive Director

Ms. Vidya Hemakar
Shetty

Independent Non- Executive
Director

Mr. Narayanan
Krishnan

Independent Non- Executive
Director

IDC Member's relationship with the TC (Director,
Equity Shares owned, any other contact/relationship), if any

All the members of the IDC are independent and non-
executive directors on the board of directors of the
Target Company. None of the Members of the IDC hold
any equity shares or other securities in the Target
Company and have any relationship with the Target
Company. Further, none of the members of the IDC
have entered into any contract or have any relationship
with the Target Company other than their appointment
as independent directors on the board of directors of
the Target Company.

Tradingin the Equity Shares/ other Securities of the
TC by IDC Members

None of the members of the IDC have traded in any of
the equity shares/ other securities of the Target
Company during: (a) the 12 months period preceding
the date of the Public Announcement dated Tuesday,
August 12, 2025 and (b) the period from the date of PA
till the date of this recommendation.

IDC Member's relationship with the Acquirer (Director,
Equity Shares owned, any other contact/relationship), if any

None of the IDC members are directors or
shareholders in the Acquirer nor do any of them have
any other contracts/ relationship with the Acquirer.

PUBLIC NOTICE

Notice is hereby given to the public at large that my client states that
Mr.Amrutlal Haridas Joshi was holding, seized, and possessed of or
otherwise lawful owner of Flat No. A/401, on the 4th floor, along with
Garage Bearing No.401 in“Alica Nagar Building No.7 CHSL”
Situated at Lokhandwala Township, Akurli Road, Kandivali East,
Mumbai- 400101 (hereinafter referred to as “the said flat”) and are
holding 5 fully paid-up shares of Rs.50/- each bearing distinctive
Nos.061 to 065 (both inclusive) represented by Share Certificate No.13.
Late Mr. Amrutlal Haridas Joshi expired on 30-4-2019 leaving behind
the surviving legal heirs (1) Mrs.Hansaben A. Joshi (Wife).
(2) Mrs.Shruti A. Joshi (Married Daughter). (3) Mrs. Arti A.Tanna
(Married daughter). (4) Mr.Prakash A. Joshi (Son) and
(5) Mrs.Anjana S. Buddh (Married Daughter).

The aforementioned legal heirs have requested the society i.e.
“Alica Nagar Building No.7 CHSL” for transfer and release of their
inherited shares in favour of Mr. Prakash Joshi (Son) & have submitted
transfer forms & registered release deed in the society office.

The undersigned advocate hereby invites claims or objections from
other heir/s or claimant/s or objector/s for the transfer of the shares and
interest of the deceased member in the said flat within a period of
15 (Fifteen) days from the publication of this notice to the undersigned
along with the documentary evidence in support of the said claim,
failing which claims if any shall be deemed to have been waived and
my client shall be at the liberty to deal with the shares and interest of
the deceased member in the manner they deem fit.

Sd/- Anuj Y. Raval-Advocate, High Court.

Date: 25-11-2025.  Anshul Plaza CHSL, C-101, Next to Shiv-

10.

Trading in the Equity Shares of Acquirer by IDC Members

Since the Acquirer is a private limited company, the
said disclosure is notapplicable.

1.

Recommendation on the Open Offer, as to whether the offer is fair
and reasonable

Based on the review of the Public Announcement and
the Detailed Public Statement issued by the Manager
to the Offer on behalf of the Acquirer. IDC Members
believe that the Offer is fair and reasonable and in line
with the SEBI (SAST) Regulations, 2011.

Further IDC Members confirm that the Target Company
has not received any complaint from the shareholders
regarding the open offer process, valuation price or
method of valuation.

12.

Summary of reasons for recommendation

IDC has evaluated the PA, DPS, LOF issued /
submitted by Fintellectual Corporate Advisors Private
Limited (Manager to the Offer) for and on behalf of the
Acquirer and believes that the Offer Price of ¥30/-
(Rupees Thirty Only) per fully paid up Equity Share of
%10 each, offered by the Acquirer being the highest
price amongst the selective criteria is in line with the
Takeover Regulations and prima facie appears to be
fair and reasonable. The shareholders of the Target
Company are advised to independently evaluate the
Offer and take informed decision whether or not to offer
their shares in the Open Offer.

1

w

Disclosure of the voting pattern

The recommendations were unanimously approved by
the members ofthe IDC present at the Meeting held on
November 24, 2025.

14.

N

Details of Independent Advisors, if any

None

15.

Any other matter to be highlighted

None

To the best of our knowledge and belief, after making proper enquiry, the information contained in or accompanying this statement s, in
all material respect, true and correct and not misleading, whether by omission of any information or otherwise, and includes all the
information required to be disclosed by the TC under Takeover Regulations.

For and on behalf of the Committee of the Independent Directors of Octaware Technologies Limited

Temple, Near Kalpavriksh, Mahavir Nagar, SdJ-
S - ADV. RAMSHA KHATIB
Kandivali-West, Mumbai-67, Maharashtra. Place: Mumbai Rabia Khan Date:25-11-2025 (B.L.S L.L.B)
Contact: 7303170008, Email: camcons@gmail.com Date: November 24, 2025 Chairperson - Committee of Independent Directors Place: Mira Road 9821715184

PUBLIC NOTICE

Take notice that My Clients, 1)MR.
KAMRUDDIN BABUBHAI KOTADIA
2)MR. CHOTTUBHAI BABUBHAI
KOTADIA 3)MRS. MEENAZ
SHAUKATALI BAXARIA 4)MRS.
SHAHENAZ ILYAS NATHANI 5)MRS.
NATHANI MAMTA ARIF have
instructed me to invite objection in respect
of CONSTRUCTED THE SAID
PREMISES HAVING GROUND +
TWO UPPER FLOOR + TERRACE
situated at OLD BOMBAY ROAD, OPP:
MINI SAMARTH BHANDAR, NEAR
DAGADI SCHOOL, THANE(WEST),
DIST:THANE-400601 & SHOP NO.4
ON THE GROUND FLOOR OF
BUILDING KNOWN AS SONALI CO-
OPERATIVE HOUSING SOCIETY
LTD. situated at OLD BOMBAY ROAD,
OPP:MINI SAMARTH BHANDAR,
NEAR DAGADI SCHOOL, THANE
(WEST), DIST:-THANE-400601
(collectively here referred to as the “said
Immovable Properties”), In Short. LATE
MR. BABUBHAI MANGALJI BHURA
KOTADIYA was an originally an owner
of the said Immovable Properties, who
died on 16-12-2010, who had only Seven
Legal Heirs including, MRS.
DAULATBEN BABUBHAI
KOTADIA(Wife) subsequently died on
15-02-2024 and also MR. RAJESH
BABUBHAI KOTADIA(Son) died on 20-
08-2025 and now left behind only Five
Legal Heirs including, including 1)MR.
KAMRUDDIN BABUBHAI KOTADIA
(Son) 2)MR. CHOTTUBHAI
BABUBHAI KOTADIA(Son) 3)MRS.
MEENAZ SHAUKATALI BAXARIA
(Daughter) 4 MRS. SHAHENAZ ILYAS
NATHANI(Daughter) 5)MRS.
NATHANI MAMTA ARIF (Daughter)
hence: 1)MR. KAMRUDDIN
BABUBHAI KOTADIA(Son) 2)MR.
CHOTTUBHAI BABUBHAI
KOTADIA (Son) have applied for the
joint owners of the said Immovable
Properties for transfer of the aforesaid
Immovable Properties in their joint
names in Equal Ratio and the Other
Legal Heirs including 1)MRS. MEENAZ
SHAUKATALI BAXARIA (Daughter)
2)MRS. SHAHENAZ ILYAS NATHANI
(Daughter) 3)MRS. NATHANI MAMTA
ARIF (Daughter) have consented for the
same.

Any person or persons having any
objection for grant of membership or
having any claim, right, title or interest or
any part thereof either by way of]
inheritances, heirship or mortgage, lease,
leave and license, sale or lien, charge, trust,
easement, license, tenancy, injunction,
possession, exchange, attachment of the
Income Tax Authorities or otherwise
howsoever are requested to make the same
known in writing within 15 Days along
with the supporting documents to the
undersigned at B-706, Asmita Regency-1,
Naya Nagar, Mira Road(East), Thane-
401107 within Fifteen Days (15) from the
date of publication hereof, failing which all
such claims and /or objections, if any will
be considered as waived and abandoned
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